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Ltd. (Acouisitiion and Transfer of
Limited, with a view to developing
the National Power Grid to ensure
transmission of Power, within and
across the different regions of In-
dia, on a more scientific and eco-
nomic basis and for matters con-

- nected therewith or incidental
thereto, be taken into consider-
ation.”

The motion was adopted.

MR. CHAIRMAN: The House will now
take up Clause by Clause consideration of
the Bill. '

The question is:
“That Clauses 2 to 16 stand part of the

Bill."

The motion was adopted.

Clauses 2 to 16 were added to the Bill.
MR. CHAIRMAN: The question is:
“That Clause |, The Enacting For-
mula and the Long Title stand part
of the Bill.”
The motion was adopted.
Clause 1, the Enacting Formula and the

Long Title were added to the Bill.

SHRI P.V.RANGAYYA NAIDU: | am
thankful to the hon. Members and the Chair-

System) Bill
man for agreeing to pass this Bill without
discussion,
| beg to move:
“That the Bill be passed.”
MR. CHAIRMAN: The question is:

“That the Bill be passed”

The motion was adopted.

15. 33 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

Thirty-Third and Thirty-Fourth
Reports

[English]

SHRI SANT RAM SINGLA (Patiala): |
beg to move:

“That this House do agree withthe
Thirty-third and the Thirty-fourth
Reports of the Committee on Pri-
vate Members' Bills and Resolu-
tions presented to the House on
the 3rd August, 1994."

MR. CHAIRMAN: The question is:

“That this House do agree with the
Thirty-third and the Thirty-fourth
Reports of the Committee on Pri-
vate Members' Bills and Resolu-
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tions presented to the House on
tne 3ra August, 1994 ’

The motion was adopted

15. 34 hrs.

RESOLUTION RE ALLOCATION OF
GAS TO GUJARAT

[English]

MR CHAIRNAN Now we shall take up
further discussion on the Resolution moved
by Shr Kashiram Rana on the 13th
May 1994 Shn Kashiram Rana 1s not
present

THE MINISTER OF STATE IN THE
MINISTRY OF WELFARE (SHRI
K V THANGKA BALU) Normally, when the
Mover 1s not present, this 1s not taken

up

MR CHAIRMAN So, there 1s none to
speak | would request the honourable Min-
Ister to make a statement

SHRI KV THANGKA BALU No, Sir
We have to go to the next item

MR CHAIRMAN Nobody wants
to speak Even the Minister 1s not speaking

THE MINISTER OF STATE OF THE
MINISTRY OF PETROLEUM AND NATU-
RAL GAS (CAPT SATISH KUMAR
SHARMA) | am here

SHRIK V THANGKA BALU Thats not
the convention, Sir When the Mover i1s not
there, no discussion takes place
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MR CHAIRMAN It has to be at least
negatived

CAPT SATISHKUMARSHARMA Yes
Sir 1 would like to assure the House, espe
cially the Members from Gujarat that when-
ever additional gas 1s made avaiable foi
power generation andother purposes, surely
we will consider the request Alrsady the
highest amount of gas Is being supplied to
Gujarat, and in the past, it was Gandhar
which would be fed into the pipeline of
Gujarat because of the insistence of the
Gujarat people The total allocation of
Gandhar gas has gone to Grijarat Now, the
question to supply the Tapti gas to Gujarat
1s be. ause of the power project The only
assurance | can give at this point of time 1s
that at this stage the ent're gas 1s commit
ted Theres no availability of gas for Gujarat
now So, wherever itis available, surely we
will consider i, Sir

MR CHAIRMAN The guestion is
“This House urges upon the Cen
tral Government to allocate suffi
cient quantity of gas for gas based
power plants and for industnal and

domestic use in Gujarat "

The motion was negatived

15. 37 hrs.
RESOLUTION RE ENLARGEMENT OF
FUNCTIONS OF NATIONAL COMMIS-
SION FOR BACKWARD CLASSES

[English]

MR CHAIRMAN The House shall now
take up the next Resolution to be moved by



